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Hindu Religious 140
Endowments Bill
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Shrimatl Renu Chakravartty: Do 1
understand that the particular issue of
the Bihar situation will be considered
by you and the result intimated to us?

Mr. Speaker: Some 1 have rejected
already. 1 am not going to reopen
them. Some I have kept pending. In
view of this, I will examine all tho=e
that are pending with me, and then
let the House know whether 1T will
allow any one or not.

Shrimati Renu Chakravartty: We
have not received any intimation

Mr, Speaker: Then, she will receive
intimation.
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12.56 hrs.

HINDU RELIGIOUS ENDOWMENTS
BILL*

The Minister of Law and Social Se-
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for leave to introduce a Bil] to pro-
vide for the better supervision and
more effective administration of Hindu
public religious endowments and for
matiers connected therewith,

Mr. Speaker: The question is:

“That leave by granted to intro-
duce & Bill to provide for the
better supervision and more
cffective administration of Hindu
publle religious endowments and
tor matters connected therewith.'

The mation was adopted.

Shri A. K. Sen: 1 introduce the Bill.

12.56{ hre. aan

KHUDA BAKSH ORIENTAL PUBLIC
LIBRARY BILL*

The Minister of Education (Shri
M. C, Chagla): 1 beg to move for leave
w ntroduce @ Bill 10 declure the
Khuda Baksh Oriental Public Library
at Patna to be an institution of na-
tiona] importance and to provide for
e administration and certain other
conniocted matters.

Mr. Speaker: The question is'

“That leave be granted to intro-
duee a Bill to declare the Khuda
Baksh Oriental Public Library at
Patna to be an institution of
national importance and to pro-
vide for its administration and
certaln other connected matters.”

The motum was adopted,

Shri M. C. Chagia: I introduvce the

Bill.

1257 b

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*

The Minister of Education (Bhri
M. C. Chagla): 1 beg to mew~ for

1887 (SAKA)
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leave ty introduce & Bil) further to
amend the Aligarh Muslim Unlversity
Act, 1820

Mr. Speaker: The question is:

“That leave be granted to intro-
duce & Bill further to amend the
Asl:garh Muslim University Act.
1920,

The motion was adopted.

Bilslm M. C. Chagla: 1 introduce the

12574 hrs.

STATEMENT RE: ALIGARH MUSLIM
UNIVERSITY (AMENDMENT)
ORDINANCE

The Minister of Education (Shri
M. C. Chagla): T beg to lay on the
Table a copy of the explanatory
statement giving reasons for im-
mediate legislation by the Aligarh
Muslim  University  (Amendment)
Ordinance, 1085, as required under
rule 71(1) of the Rules of Procedure
und Conduct of Business in Lok
Sabha.

12.58 hrs.
PAYMENT OF BONUS BILL*

The Minister of Labour and Em-
ployment (Shri D. Banjivayya): 1 beg
1o move for leave to introduce g Bill
to provide for the payment of bonus
to persons emploved in certain esta-
blishments and for matters connccted
therewith.

Shri 8. M. Banerjee (Kanpur): I op-
pose the Bill at the introduction stage
itself. You will remember that the
six members of the Bonus Conimission
who represent the entlre working
class of the country and the Govern-
ment representatives made usanimous
recomamendations, Only one'
who repreiented the employtrs, nn
a report of dissent. I am qorry that
Government has taken no only of
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